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By Justice V.S. AggarwaI.Chairman

.... Pet i t i oners

.... Respondents

This Tribunal had disposed of 0.A.1774/2002 on

12.7.2002 with the following directions:

"In our view, ends of justice would be duly
met if at this stage itself and without
issuing notice to respondents, they are
directed to re-consider the matter of
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granting increments to applicants in the
hiaher scale of Rs.4000-6000 as claimed in
their representation dated 26.7.2001 and
pass a reasoned and speaking order in
substitution of Annexure-I within a period
of two months from the date of
communication of these orders, after giving
a notice to applicants. We direct
accord i ng1y.

The OA is disposed of in the above terms.

2 jhe reply has been filed. A decision is stated

to have been taken. However the snag is that this Tribunal

had directed that decision had to be taken after giving

notice to the applicants. The said notice, admittedly, had

not been given while a decision was taken. Learned counsel

for the respondents concedes this mistake.

3 Once it is so conceded and it appears to be an

inadvertent mistake, we do not intend to proceed further

and discharge the rule with a direction that within two

months from today after strictly complying with the

direction, a decision be taken in accordance with law as

directed by this Tribunal.

\J,
( V. Srikantan ) ( V.S. Aggarwal )
Member(A) Chairman


